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O R D E R 

05.03.2020  Counsel for Appellant further heard. It is necessary to 

consider if Sub-Clause 3 of Section 420 under the Companies Act, 2013 can 

be relied on as a matter of right in matters, which are arising under the 

Insolvency and Bankruptcy Code, 2016 which is a complete Code and has its 

own rules and regulations for operation of the same.  

 For further arguments, list the Appeal as part-heard in ‘Orders’ category 

on 31st March, 2020.   
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